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been able to make out a case for the relief prayed in

M.A.190/98 and therefore, the same is rejected.
!
As regards the prayer for interim|relief, these two

orders at Annexures-4 and 5 flow from ﬁhe fact that the
periodof contract of the previous contréctor has bome to
an end which is an estblished fact and?therefore, prayer
for staying Annexureyr4 and 5is alsoheld £o be without any
merit and the same is rejected. |

Hand over copies of the order t¢ learned counsel

for the petitioners and copies of the order be sent to

-

respondents.

The advacate for the Applicant has %iled a
Memorandum to withdraw this case, To—da% Mr.G.N.
Mohapatra,Advocate appearing for the A@plican'
presses the Memorandum and prays for witﬁdrawal
of the case. The prayver is allowed. Thié case

is permitted to <t withdrawn.

The Original Application is dismissed

as withdrawn, but without any costs.
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